.Y TR el 2% Y /3020 R : 26790/2030

w@ed 9 sy gRa orarg, 79 el Original Application No.606/2018

R LIRS Y IR fves ATTETE HETRIRUTeTeT (U/s 14 Read with sec. 15&18
NGT Act-2010)

3 WU ARE,TaiaR W, #3498 A S H/AaU/EIs/Sf/3R/0%0
1.O.Letter No./MIsc-2019/CR/308/TC-1/Date 11 July 2020

¥ Mabharashtra pollution control Board, Mumbai Letter No./MPCB/JD/(WPC)/
B-3397(12) Dated 11.9.2019

Y  ALYAND ARETE HEFTRUTSDT I Tl 6O oD Yt gfoge

& XIS UTEVI AISTH! 3G Gl S 3B/FN/ I/ §5/ 04/fe1E 29.8.30%0

ureviten sfogara

e vt wiesd % 9 9 g A AL asha ERa dae SRR qor 39 e 7 2
THR AfAHT HHIB R/0%0 (Orignal Application No.606/2018) TGl Forel IR WaX
R JPEA, AU BT FaE ARG B IR UGN AEEE N PR
Al FROAN 7 WA At wat @ A @ Rere dvaren gEer onda. @ uw
SIRGROTE STV S Sor RIS Uguvl R sew 98 arerned st T
U AT 3R @l wd wnfe wiftexot fhar ymeeren wadia R seRmed ffo
TIEHER F9 WOURHS BN A A Redare wmavary fée . s s gt 7 S
WA TR SraTE ARG § @A A I T HABRIET A T WS
yeree faee A @ e derd FRladt FRUIR SR TR IR, W HRUN THROE
AfRTET: TG 3K AT N R e VS T G IEATA RGN 9y Rawren o
e gR I A WIER SEAT 3. A1 et g R e wnfe mitvevom
T RITAR T S, SR duaa e @ werrg wgaur R deer aftrent
A HYT WA I SR Rrde aa AT ST ARG, ANTETE ARG
3iNTETE giear TreET fiFiE 2.0.3030 IR e Yow Hvara . wev deale) @t
TR T SfrepY/vrfae Qaridt ween 7 sRifd SufRmE BR.

1 SNIAMRHPAR 0T TS, TRTRURTEGT ANTETS

} MR s femie sferd, wers ugee P ves e
3 sHAdes SRIBRY 3y (srerfr: o)

8 bl R aieer &9 sfie), | weRTs wgwr Prism s siNTEre

y st wdtw & IS, , wErT wgww fris Few s

& bl sori 92 et e, HERuIfreT siNTaTe

o sfafre o S iR, siRmETe ARt siNTae

¢ MNgA gise ECO -SATTAV ufafyelt imare

o ﬁwm%ﬁmﬁmm,mmm.mzﬁam

C\Documents and Sﬂlings\use;'l\Desklop\Minules of Harit Lava'd.doc



memmm,mmmaﬁmﬁaﬁﬂa
TR AP G TS el e IrEaret WIeR FoA v .

m@wﬁﬁaﬂsmﬁmmﬁmmﬁwaaﬂmﬁﬁmmw
W,WWCARPEWWMWW,MMM
(mwmmammﬁmmﬁmwm
ECO-SATTAVA ¥ udfifyeh *.gfrer wies & el @ 7 wEwTS; wgEor Pris
ST AN A B sht RN Tdte aidh AUF Felt. ECO-SATTAVA A
uﬁﬁmm.gﬁamgmmmmmmaammmsw
! IUfRE 2.
m.m,mmmmmwmmm
amt%aia;wmoqomﬁﬁgwmmmaﬁﬁmwmamaﬁ
M. v sromT @ @ S @R,

memmmﬁﬁwmﬁmma
e fide R A g BRu ARG A TR T a1 TGOS i
W-Qﬁ.mﬁaamﬂwmawwmammmmmm
FRVIT ST T S T U5 Irafi,

I UrEvien At wien afifeq HERTS, UgqYT {1 Hes sridarde wnfis
uferfrelt YR wigea, . s UK, 3R A WA ¥ T FEFREIR e
mg@mmm,mm,m:mmmmm
#. R MEH, M. TR, 9v i STePEROr ade HACER TR yfifreh

ﬁaﬁﬁmaﬂiﬁawmamﬁmﬁaFactoftheCasews.ﬂageraﬂﬂm
wafwﬂaﬂaﬁmaﬁ@ﬁmwﬁamﬁmﬂmgaﬁsﬂmiﬁmﬁ
mmﬁmm.mﬁmmmmmmmmﬁ
mwwmmm.awmmmmmmamﬁm
mﬁmmmmmmﬁwmm

@mﬁm%mﬁwm@ﬁgn@ﬂﬁwaﬁaﬁammﬁméﬁm
asﬁaﬂ,mmﬂammafmmﬁmmaﬁma%mammm
Wﬁmhmmﬁmmmﬁgﬁamﬁwmaﬁ
Mmmmammmmmmm
mzmwmmmmmmm BYF &l

mmqqamsn%aﬁmﬁmaﬁaﬁmﬂeawaﬁHWWaﬁm
wmmmwmwmmmﬁwm
aﬁ.mwﬁmm,wwm,mmgﬂamﬁm

C:\Documents and Scnings\userI\Desklop\MinuIcs of Harit Lavad.doc

69



C:\Doct

meammﬁwﬁmmﬂmﬁsﬂaMWmﬁ
I T4 B A1 ¥E beR. 7 Havd g srrraed T FIUE AT 7
4T TRt BYvaT At 7 arvareer wgwor B B o By S,

mw&waﬁmmsﬁmmmf@eﬁﬁmmamﬁ
I TR T A e 1 I St qurh e
mmmmmmm.mwmmm
mm@ﬁwmwmmaﬁmmmmﬁwm
wﬁﬁwﬁ.mﬁwﬁaﬁmﬁ@mﬂmw
mﬁmﬁr&aaﬁamwﬁmﬁaﬁwaﬁmmwﬁmmﬁa
mmemﬁmemmmW

mamamiwwmﬁmmmwmﬁaﬁmﬁ%ﬁmm
Wmmhaﬁamﬁmmﬁwmq@mmﬂa
mmhmmmgﬁwgﬁ%mmmqqﬁsaxaﬁgﬁéam
mmmmmm—mmmmmm«aaﬁaﬁmm
Wmmmm.mﬁmmwmmmamm
WWWWWWWWWWWW
ammw@mmwm.mmﬁmﬂammmmq
m,mm,m:mﬁmmammm

. mmmmmmmmamﬁmmﬁmw

Wmm.maﬁﬁmw:ﬁmwﬁmﬁaﬁﬂamaﬁm

mﬁwﬁwﬁamﬁmmﬂm%ﬁmmﬁeﬁwﬁmﬁmwﬂamm
mwmwmmmﬁmmmwmeﬁagmm:mm
g@mwmmmmmmﬁ:mmmmw

aﬂawmmmmmwmmm'

mﬁmmﬁﬁ.mmu@wﬁwwmaﬁmﬁﬁm
mﬁamﬁmammmam.mm@ﬁama%@mqﬂn
mwmwmmuﬁmaﬁmmmméﬁwﬁa

and Settings\user [\Deskiop\Mi of Harit Lavad doc

70



C:\Documents and Semngs\userl\Desktop\Minutcs of Harit Lavad.doc

71



A fbar 9/ T 7 oI AESS I1 9199 By ATSH ATt Ho fawga w9 &
YOI [ SRt T AW UPR IEA IeAA AR Hiegoaay @da STP A
WSl HRUgE At Iem Yo STP @ W $Ya S¥dd dAeer g
1 AR i Wi g3wma efie STP ot urell, wev STP =Tl UaR &RRT
AT GG A a i+t a1 fwront frffa wsian ga woamen T quroiend!
daer. greviten 36t 3 W doE arg RAR $d 9 e e A
A, RTER aR&FHE gadl UG Hied YHIUER. Sied A1 STP 1 A%
o gvamel o W & ST SRR it Siaf R I wE
Fal. urgviten 9t MPCB 3 a3 Aty I+t HrrmRi=n RN o) st Wad
&S TellST G q¢ AT ST S&E1 BugTE JEe dell.

1 R Tk | Sreer defie U 3y 9. 9. fonufy @9 e STP ft urevft
dHell. wex fomh Rdwt gdi wer 7 R dlede wie 9 R e sam
e T, UrRIiHel HrieER Afvie sefary I TE Fa @, T wda
RrsersTon WA seeT STP &3 w S |Ror ard anftor R A9 e
wWif¥d AGHN RCC manhole chamber AEH TATAT RIERY SIHUI HeATATAT U
HYAE 9 Q qroft i IRit It areRaTe. A1 HROMA STP & WK 81071 HoroTely)
Y R A W Aeean TR A @R e fete wvdt e,
TSt 2030WRG A1 ¥R Wed U9 9 U YaIad Seel-§avarst aidt ot fadt
e g wReadta daeien bl aamEr Sd 3eY SRR W doat
Tl Toft ATuRv ST WeTES 39 TR, aral YRUIM ¥a%Y e Rufia dasd
it 7 AT RIS WSk YO TvATET IR HRUAT JAR I IR, g
wranfies dwrey aReRTRe T8 das=ri 2 2.9 gvard armh [iefid o, @
HEFTRUIfIGaSA famid 38..20%0 IS TSI HIAT USH $HRUGN el 3.
U W99 2030WRG UM UG $ieeT § HEFTRUIIRHE] ISt MOU $RR
HYUIT Ad AR.

1 AR 18Ia WA Biaarst o0l 959 2.7, and=m STP o e Rl w1 dht g
efter STP wie AioaT &cdan SWeu™ A Areation d Setling U&TY 3 Frasan
T #ed a1 B, 31T A1 STP Wed YAR o A gy 2.91.f1. urvaraw wattn el o
9 gh g G @M M) Wied Wi, a1 wrevien as MPCB @ &
St it o deh # Rrgred sam @ AT waE wel e s @
fS@mrn Aewardt Srevll, wevm am diwHard R TR B A
AN TN HY0ATT A Hiaars STP @€ & SBR A1 qtaionar snerda
3, WETRUfPY TS qo TAfH, swwer gafua Wl ot Aw
yg.ofasen RAR wgw 99 gafa o R awar srE wel wealRida
HEFTRUIRAET 1T 3 ST Qo & 900 3.5, WY R wieursarar waar el
W, Wevd STP wiw ® Peck Factor 2.3y a¥ 3nmemfid /e a1 STP ot
&I, HETR U NIafdeedn i TeR ASHHe W+ 030 T 7 ave Ruht

C:\Documents and Settings\user I\Desktop\NGT 27.10.2020.doc -5-

72




»

sn%.wswg@mmzﬁwﬁ%ﬂ%mm.udﬁmwmm.

mﬂﬁméaﬁmpcnmmmmmﬂaﬁmmﬂaawnﬁmamm.

mwﬁﬁmwmmﬁm,mﬁwaﬁhﬁmmﬂmﬁm
uﬁ&aﬁﬂawﬁﬁaﬁmé—mmmﬁagﬁammﬁmmwmﬁmaﬂa
gﬁaéwm.wm,aﬁﬁmqﬁmmaﬂammaﬁ.mwmw
Helt amR.

\Q x\g&/ 2 YA (o)
g ]

qisH v el Rem wiesav

ECO-SATTAV(NGO) &3 3ferepry &3 IR

¥ ¥ a

M\ ~ )\'

St 5 o Tt sfireht arqorf o S TR
&3 e e geamR waﬁw(aaﬁwm)
aé@\éﬂ)

BRI STy wRon)

HETRYITBT 3iRETe

g E,s _;\'Z) X —
W
it

IR

mmwm H‘s’mﬂwmmzﬁ
Y A (A 9 J ), Wmmaﬁvmaﬁmtﬁaﬁrda@wa

mEF X w oo

C:A\Do and Setting, 1\Desktop\NGT 27.10.2020.doc -6-

73




AURANGABAD MUNICIPAL CORPORATION, AURANGABAD
Phone (0240)2333536-40, 2348001-05, 2331281, 2331315

No.AMC/EE/Drg./2020/ ©2.] 4

Fax No. (0240) 2331213

To,
The Regional officer.
Maharashtra Pollution Control Board.
Aurangabad.
Sub: Regarding the original application vide No. 29/2020(west Zone) from Hon.
National Green Tribunal Bench, Pune.
Ref: | Application Suraj Pradip Ajmera V/s Aurangabad Municipal
Corporation :
2. Order Dated 24/07/2020 of Hon’ble National Green Tribunal.
3. Letter Dated 29/08/2020 by MPCB.
4. Meeting held on 08/09/2020
5. Joint visit dated 25/09/2020
Respected Sir,

With reference to above Mr. Suraj Pradip Ajmera a resident of Aurangabad have filed a

petition before the Hon. N.G.T west Zone Bench Pune joint visit report, photos of the spots visited

along with the report of quality of water and para wise remarks are as below for your kind perusal

Justification by the department (Respondent No. 3, 4 and 5.

Justification by the department: -

As mentioned by the applicant plaintiff in point (A) that, he Permanently resides in the
Samarth Nagar locality of Aurangabad and due to the flow of sewage water from within
the Nalla/Rivers Besides water pollution and Air pollutions is being noticed He further
states that the implementation of UIDSSMT project (a Scheme granted by the central
Govt.) have not done bean properly there by endangering the our Health of the public
/citizens of A-urangabad.

In response to para 4 (A) it is submitted that the above statement of the
plaintiff/applicant, is not true due to the reason that almost that 70/80% of the raw
sewage which used to flow opening through these Nalla/River lane been tackled by way
of this ambitious UIDSSMT Sewerage project, which has helped a lot in arresting the

Date:-'L%h G l’Zc’Z‘g
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Justification by the department (Respondent No. 3, 4 and 5.

nuisance that was being caused due to this contaminated water flowing openly within
these Nallas '

It is submitted that the Aurangabad Municipal Corporation being a planning Authority,
taking all the possible efforts to safe guard the health and hygiene of the citizen and to

well maintain the basic amentias.

As mention by application para C the applicant resides in Samarth Nagar and as stated
by him the open Nalla, duly trained on both the sides and well canalized in the bottom,
flowing behind Vijay medical. It is observed during the site visit due to the house hold
outlets left out in then Nalla by the adjoining property owner a little quantity water is
seen flowing from within its Nalla so also as witnessed by the MPCB squad too. It is
seen that to verify the facts joint spot visit was taken on 25/09/2020 by this opponent
and opponent no.4 MPCB. During this survey various Nalas, River, STP Plants have
been visited, water samples were taken, photos along with same with report is attached
here with as Annexure ‘A’ for kind perusal of this tribunal. Minor quantity of plastic
carry bags/bottle have been seen flowing within these Nalla. Also, it has been seen that
the Aurangabad Municipal Corporations ward Engineer No.2 have maintained thin
particular Nalla, also by undertaking regular Nalla desilting and cleaning programmers.
During the joint inspection Garbage, Animal bones etc have not been observed. The
same have been witnessed by the other Residents of the Samarth Nagar locality too.
Hence the statement made by the plaintiff/applicant is not true or is not as per the facts
observed on site.
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Justification by the department (Respondent No. 3, 4 and S.

As has been mentioned in (D) by applicant in addition to Nalla at Samarth Nagar there
are many more open to sky Nallas flowing within the city filled with Garbage, dust faces,

polythene bags, bones of dead animals etc. smelling horrible and stinking. However _

during the actual site visit by the joints team no, such situation have been observed in
main Nallas such as Aref colony, Samarth Nagar, Kat kat Gate, Aurangpura,
Nandanvan colony, Bhavsingpura Exceptionally in Nalla at Katkat Gate and kiradpura,
which are for away from the residence of the plaintiff, it has been observed that, some
quantity of sewerage mixed water is flowing from these Nalla, that too, because of the
reason, that the residents residing on the banks of these Nallas have let out the sewerage
/house hold connection openly in to these Nalla. However as régards this the Aurangabad
Municipal Corporation have already taken serious cognizance there by in forming the
concerned ward Engineers first to notify all such illegal let out connection holders and
to conduct a detailed survey of all such properly holders who have illegally let out thin
sewage/house hold connection opening into the Nalla so as to prepare a Detailed Project
Report so as to cop up with such issue at the earthiest.

As stated by the applicant in para ‘E’ that he has filed so many application to various
departments but their replies were not satisfactory. Which compelled him to file petition
before the Hon’ble High court at Aurangabad, the said petition, being pending. However
fact that, every time the applicant has asked some information through various available
modes like on line, Right to information etc, the same have been replied to the applicant
pertaining the STP’s and SPS executed lender the UIDSSMT sewerage scheme vide
Aurangabad Municipal Corporation letter No. /884/2020 dated 2.3.2020 and 14.2.2020
the same have been enlisted as the Exhibits by the applicant his petition. It is submitted
that the applicant had filed the WP No 753/2019 but no noticed is been received by this

opponent. Therefore this opponent have no comment on this issue.

As mentioned by applicant in 4 F that the project under UIDSSMT here been
undertaking. during the year 2012-2013 are Rs. 365.00 crores have spent upon that.
However the fact in that after the GOl have approved this scheme, it actually commenced
on 1*' July 2019 and got completéd on March 2019 and the total expenditure in cornered
is Rs.373.03 and the same report have been submitted to the GOI from time to time.
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Justification by the departme‘n,::t_ (Respondent No. 3, 4 and 5.

Itis submitted that, information asked gp\déf_all RTl application is given which is based
on true and correct facts known to theoffice of opponent.

As regards para (G) it is submitted that, under UIDSSMT sewerage Scheme in 3 STP’s
& pumping station were visited by all the opponents on 25/09/2020. All STP’s are
working and the water sample of all these STP’s both at the inlet and at the out let(part
treatment) are being regularly monitored by the MPCB authority and there results are
satisfactory.

As regards para it is to justify that as mentioned UIDSSMT scheme got completed during
march 2019 z;nd the actual expenditure is incurred Rs 373.30 crores,. Also it is to submit
here that, initially the approved funding pattern was80:10:10 means 80% cost of project
| to the provided GOI and 10% has GOM and the Aurangabad Municipal Corporation was
supposed to bear only 10% of the approved project cost but subsequently the GOI have
changed this funding pattern to 60:20:20 due to which and additional burden was laid
upon Aurangabad Municipal Corporation, However due to financial crunch the
Aurangabad Municipal Corporation have decided to complete the most essential part of
this UIDSSMT scheme like STP/SPS pumping mains and main sewers and some branch
sewers and few internal networks and as the tender rates were based upon DSR 2012-
2013 and the tenders was above, the Aurangabad Municipal Corporation was not in a
position to bear this additional burden of funds so also the Hon’ble General Body of
Aurangabad Municipal Corporation have disapproved the proposal for obtaining the
loan for complete these UIDSSMT project, Hence the scheme have been winded up by
doing the above said major components of project and finalized the said information is
also being up loaded over the Aurangabad Municipal Corporation web site for
information of common Citizens.

As stated by the plaintiff that the Aurangabad Municipal Corporation has spent over the
UIDSSMT sewerage Scheme is still the sewage water is not disposed off properly etc.
Hence the justification to this is that, As per the attached brief PPT, the major component
of the project executed under the scheme are (Three) STP’s and 4 SPS, raising-main,
main sewers, Branch sewers and partial internal net work. However, the water or the
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Justification by the department (Rksﬂbndent No. 3,4 and 5.

Sewage mixed storm water as secn ﬂowmg from within these Nalla, in minor quantity
is only due to the reason, as already mentioned earlier, that, the resident residing over
the banks of the Nallas have let out their house hold/sewage connection directly into
these Nallas, instead of disposing off them into the Aurangabad Municipal Corporation
sewerage het work. However, this fact is being viewed seriously by Aurangabad
Municipal Corporation and if required suitable penalties shall be imposed over such
illegal disposers and they shall be compelled to get their sewage out lets connected to
the Aurangabad Municipal Corporation net work.

As regards (J) the plaintiff states about the news that appeared in local news paper,
regarding the non availability of the files project files for Audit postponed. This is a
baseless allegation every time the Audit Authority demands all the requisite records/files
etc are being submitted to the Audit. It would be evident to mention here that, since the
commencement of this UIDSSMT Scheme almost two times the Nagpur A.G .Audit
have been done in addition two times the local fund audit have been done and, so also
the Aurangabad Municipal Corporation Audit department have conducted a detailed
Audit of the on going project. And all the half margins Audit paras have been complied
to the satisfaction of all these Audit Authorities. However so for no financial loss or any
serious irregularity has be recorded by all these Audit Authorities. Meaning there by that

all the relevant record files are very much available for Audit as and when required.

As regards para (K) As stated by the plaintiff that despite of Aurangabad Municipal
Corporation having executed this Drainage project Scheme the frequency sewer lines
getting chocked specially during rains is seen and the plaintiff have also mentioned the
names of some localities from the Nallas are flowing their work condition etc.

The justification to this is that, the Aurangabad Municipal Corporation have
executed this UIDSSMT sewerage project with a provision to accommodate or to meet
the sewage demand for next 15 Years. However as stated by the plaintiff this
Aurangabad Municipal Corporation sewer system is specifically designed to carry
Domestic sewage only, that means during the heavy rains as it being not designed a
combined system if the Rain water gets into these sewer lines that these gets chocked.
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Justification by the department (Respondent No. 3, 4 and 5.

Even through the Aurangabad Municipal Corporation is having a full-fledged system
ward wise, for all of its nine wards Zones.duly equipped with jetting machines and
vacuum emptier and manual labors as well to tackle to such situations and septic
maintenance teams are being ordered by technical personnel of the rank of sub-Overseer.
Hence the overall allegation is baseless. And as regards this newly laid sewerage net
work of the UIDSSMT the concerned Agency is maintaining it for a period of 10 Years
from the date of its project completion.

As Regards (L) It is to submit that as said by plaintiff that large quantity of sewage water
is flowing in Kham river etc. However the justification to this is that, definitely the
Aurangabad Municipal Corporation agree with, that the Raw sewage needs to be treated
prior to releasing into Kham Rivers and the same procedure has been adopted by
Aurangabad Municipal Corporation as for instance the treated effluent from the 161
MLD/STP at Kanchan wadi where in around 60-65 MLD of Raw sewage is being treated
every day since the day it came into operation, all this treated water is being let out into
the Kham river through its tributary Nall which ultimately disposes off into the
Jayakwadi Dam. However, the Aurangabad Municipal Corporation have already
proposed to conduct a detailed survey of the illegal sewer connections let out into these
Nalla to penalize the person concerned and to prepare a detail DPR to tackle this issue
after receiving funds from Government of The MPCB authorities are also taking
stringent actions against their consumers who are disposing off their Raw effluents these
Nallas. So also the Aurangabad Municipal Corporation have taken several drives against
those farmers who are doing sewage water theft for agricultural purposes with the held
of the local police authorities. (Evidences for sewer -M Sukhana Basin).

As regards para(M) As referred by the plaintiff regarding the disposal of sewage mixed
storm water into the Bramhangawhan, Mavasgaon joint into the back water of

Nathsagar. The justification is same as that mentioned above.
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Justification by the department (Respondent No. 3,4 and 5.

As regards para (N) the applied has applied to chief Account officer of Aurangabad
Municipal Corporation under RIT in respect of the expenses incurred once the cleaning
of Nallas in Zone No 1 to 9 from year 2016 to 2019

The ward Engineer ward No. 2 have specifically submitted this further reply to the
applicant and have also given the information as regards the expenses incurred in
cleaning these Nalla during the Pre-monsoon Nalla cleaning drive. However as observed
specifically within the Nalla at Samarth nagar, near to the Resident of the plaintiff i.e.
behind Vijay Medical store by the special site visit team, there was no serious situation
in the Samarth Nagar Nalla (Video clips annexed). So prima facie it has been observed
by all the team members that as this particular Nalla flowing through Samarth Nagar
was found in quite satisfactory condition and as being claimed by the plaintiff regarding
the EYE problem can never happen due to the Nalla nussainance, as this Nalla itself was
found in a properly clean condition, where in the plaintiff was also present at the time of
the inspection So also it has been observed that No such EYE problem have been
reported by any of the adjoining residents of this locality residing near this Nalla. Hence
from this, it can be concluded that the EYE problem which the plaintiff is focusing upon
may be due to his personal health issues rather, than because of the Nalla nuisance Also
it is learnt that the plaintiff is on excellent computer master who works for hours together
over computer screens. Also, the plaintiff indulged into heated Arguments as this site.
Medical Officer Health of Aurangabad Municipal Corporation was also present there,
she suggested to show the eye to Government Hospital of Aurangabad and reasons and
cause have to consult with them. But the applicant argued with hatred words and denied
the same.

" As regards (Q) the plaintiff states that only ward Engineer No.9 and ward Engineer No.2
have responded to his letter regarding the expenses incurred over Nalla cleaning etc. The
justification to this is that, As already informed by our ward Engineer No. 2&9 that every
year around Rs. 5 Lakh is being spent for the pre monsoon Nalla cleaning and desilting
of the Nalla in the Revivers. However, it is farther to state that since 2016 the new added
Satara-Devlai area have also been attached to Aurangabad Municipal Corporation there
by increasing the quantum of pre monsoon Nalla cleaning works. Also, it is to be agreed

that the cleaning of these Nallas Rivers in a continuous process, event there it is being
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Justification by the department (Respondent No. 3, 4 and 5.

tackled as many times as possible by the Aurangabad Municipal Corporation in view of
safe guarding the health and safety of thelocal residents and to avoid the over flooding
of these Nallas. However, this per-monsoon Nalla cleaning drives are being under taken
by way of competitive tenders. Apart from that, throughout the year, The Nalla
channelization (for maintaining it is proper flow) is being done by the Zonal officer
manually at regular internal during non-rainy seasons, thereby minimizing the problems
of bad odor etc in the interest of the citizen at large.

As regards para (S) applicant claims that the despite the execution of the sewerage
project there still exist sewage water within Kham river also filled with out/garbage,
faces the justification to the statement made by the plaintiff is that , the Aurangabad
Municipal Corporation have already executed the sewerage project and thereafter out
the 103 MLD Raw sewage which used to flow open by through the Nallas accords the
city, around 90 MLD of the Raw sewage is being efficiently treated out all its 4 STP’s
there by achieving an overall collection efficiency of 87% However the treatment
efficiently is 100% It is agreed that some quantity of raw sewage still flows within these
Nalla and with the Kham Basin, the reason for this have already been mention in our
justification in above Paras. However to mention again the Aurangabad Municipal
Corporation is bent upon to take drastic actions against those residents who have
illegally let-out their sewer/house hold connéctions into these open Nallas and
‘| simultaneously the Aurangabad Municipal Corporation is planning to conduct an
exhaustive survey of such an authorized open sewer(house hold connection) and to
prepare a Detail project Report, which shall be subsequently submitted to the
Government for want of funding. So that in near future all the Nalla flowing across the

city shall be from Raw sewage.

As regards (T) The plaintiff is of the opinion whether this UIDSSMT sewage is actually
implemented or not. The‘justiﬁcation to this para is that, the said UIDSSMT scheme
have been first got scrutinized technically by the Govt’s Nodal Agency i.e. MJP So also
scheme have been further verified from its design point of view by IIT Powai Mumbai.

Based upon their comments and recommendation all the technicalities have been

complied and accordingly the scheme implemented & executed. Also as ordered by
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Justification by the department (Respondeft No. 3,4 and 5.

Government of third party inspection have also been done over this scheme by the
Government collage of Engineering Aurangabad through their experts and as and when
called upon by the state Government the latest updates as regards the status of
execution/implementation of the scheme have been submitted to Government in their
requisite formats and physically as witnessed by the special nominated squad all the

components of these scheme are fully functional.

Hence Based upon the above justification from (A to T) almost all the facts have
been mentioned by Aurangabad Municipal Corporation as regards the scheme and Nalla
cleaning However it seems that the way the plaintiff as framing the charges, may be out
of frustration, he has approached this Hon. Tribunal claiming that the waste with
pollution and air pollution have caused sever Eye problem to the plaintiff, cannot be
believed to be true, as no other local resident of this same locality residing nearby this
Samarth Nagar Nalla has ever complained to Aurangabad Municipal Corporation of
such Eye problem. However, leaving the root cause of this Eye problem the Aurangabad
Municipal Corporation have never ignored even such issue. As Administrator,

' Aurangabad Municipal Corporation have already instructed to get the survey done of all
such illegal house hold sewage connections let out into the open Nalla and to penalize
such residents and to compel then to get their connection joined to Aurangabad
Municipal Corporation’s sewage Net work. So also, the Aurangabad Municipal
Corporation have under taken to prepare a D.P.R. with help of experts to tackle this
issue, there by maintaining the Nalla free from Raw sewage. There after either the
Aurangabad Municipal Corporation shall itself from its own funds execute this project
city wide or if it goes difficult from budgetary point of view, then the Aurangabad
Municipal Corporation shall request the state, Govt. for providing necessary funding‘ for
executing such project. Apart from that, the entire sewage net work laid down under this
UIDSSMT sewerage project is being maintained by the same Agency for a further period
of 10 yeats. In addition the Aurangabad Municipal Corporation through its own staff is
regularly maintaining the de-chocking existing sewers and canalization of these Nalla
throughout the year through its Zonal staff and equipment’s. Hence , As per the actual
site visit by the special squad comprising of the senior officers from MPCB/field officers
of MPCB, MOH(AMC),Legal Advisor (Aurangabad Municipal Corporation), local
NGO- ECO-SATTAVA representative by Mr. Sunil Chandak, ward Engineer-2 of
Aurangabad Municipal Corporation This squad have visited Samarth Nagar, Aref

9
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Justification by the department (Respondent No. 3,4 and 5.

colony, Katkat gate, Kirdpura, Bhavsingpura Aurangpura Nalla/river sites and the
STP’s at Kanchan wadi, Zalta, Padega\_on‘ and Dr. Salim Ali Sarovar, the officers of
MPCB have collected the the water samples from all these sites for testing purpose,
report of the same is attached herewith for kind perusal at Annexure ‘B’.

Kind perusal of this Tribunal short information in the form of PPT is enclosed

herewith as Annexure ‘C’.

Accordingly, the para wise justification pertaining to this departments herewith submitted

for it furthers submission, however as ordered by Hon. Administrator the said justification, may be
submitted to Hon. National Green Tribunal in consultation with all the concern authorities like

MPCB etc.
Q le
Executive Engineer (Drainage)
Aurangabad Municipal Corporation,
Aurangabad.
Copy to :-
1. Hon’ble Administrator, Municipal Corporation, Aurangabad for information
please. :
2. Hon’ble City Engineer, Municipal Corporation, Aurangabad for information
please.

I

Executive Engineer-1, Municipal Corporation, Aurangabad for information.
Dy. Conimissioner, Municipal Corporation, Aurangabad for information.
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MAHARASHTRA POLL

UTION CONTROL BOARD

Regional Laboratory, Aurangabad

di

Phone No;-0240-2473403
Fax No: - 0240-2473461

MPCB/R.LAB/ 8972020

87

e
g

¥

“Paryavaran Bhavan”, Plot No.A-4/1,

MIDC Chikalthana,

Near Dhoot Hospital, Julna road,

Aurangabad. 431005

Date: - 07 - 10 -2020

JVS URGENT ANALYSIS REPORT SHEET

fo.

Sub-Regional Officer.
ALP.C.Board,
Aurangabad |

Sample collected on: 25/09/2020
Sample Received on: 25/09/2020

T LabReportNo. J-175 176 | J-177 178 ey andic
tv Code No. 11461 11462 11463 11464 Jpﬁﬂ G
i Parameter STP(outlet) STP(outlet) STP(outlet) STP(outlet) ConTend
L pH 7.82 7.87 8.0 8.1 be5-R-5
l)()* e T o 550 55 _
BOD 160 14.0 120 20 | jomgu
()1]_ &Grease 0.0 0.0 0.0 0.0
L o -10 mg/L
' Phosphate NA NA NA NA ‘
» 2:0 wy/(
- Nitrares NA NA NA ‘ -
1 NA lo mg/f
- Anmonical Nitrogen NA NA NA ] ’
| : N Lot
Note; - 1) All Results are in ppm except pH.
2) BDL Indicates below Detectable limit.
V%rwzfggg{
(D R.Thakyr)
Sr.Scientific Officer,

_ﬂﬁff ‘1 - STF at Salivn Al lake
Wgé2- STPatr FPadyaon

11463 - ST ot Zatti.

Waéy - STP at kavchanwad i

I/c Regional Laboratory,
M.P.C.Board, Aurangabad.
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MAHARASHTRA POLLUTION CONTROL BOARD
chionﬂkaboratow, Aurangabad

74
Phone No:-0240-2473463 “Paryavaran Bhavan”, Plot No.A-4/1,
Iax No: - 0240-2475401 MIDC Chikalthana,
Near Dhoot Hospital, Jalna road,
Aurangabad. 431005
MPCBR.LAB, 3872020 Date: - 07 - 10 -2020

ENVIRONMENTAL URGENT ANALYSIS REPORT SHEET

To.

Sub-Regional Ofticer, Sample collected on: 25/09/2020

MP.C.Board, Sample Received on: 25/09/2020

Aurangabad 1

~ LabReport No. E-36 E-37 E-38 E-39 E-40

" Code No. 01889 01890 01891 01892 01893

~ Parameter | NALA NALA. NALA NALA NALA

pH 7.17 7.0 6.90 7.10 6.95

CoD 328.0 492.0 280.0 400.0 4320
“Totul Dissolved Solids | 1700.0° 1140.0 1206.0 360.0 $80.0
‘BOD 130.0 195.0 110.0 155.0 170.0
Sulphate NA NA | NA NA NA
‘Suspended Solids 102.0 110.0 108.0 42.0 112.0
"Oil & Grease 38 46 I8 24 14

Note; - 1) All Results are in ppm except pH.
23 BDIL Indicates below Detectable limit.

' «
19 i
- A
1224~ R bede VU“;‘ Vﬁd;ax;xmr%uy,; (Dr. V.R.Thaktr)

e Sr.Scientific Officer,
Felind veda I/c Regional Laboratory,
. M.P.C.Board, Aurangabad.
1294 kaf-bkat gate nal a. 5

1261 - Ekba golony, Mala adgjazcot to Sabion AL feke.

9 qs - Ruvangpurq nafa.
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Project Implementation Status for
AURANGABAD UNDERGROUND/SEWERAGE

Y S ot qune
e O e et e v 6w L e e

ol
Y .

| JR—— R

PROJECT UNDER UIDSSMT

89



GOLWADI
PUMPING
STATION
211 mid

Executed Sewerage Project Under UIDSSMT

PADEGAON 7P
10 mld

{ ). KASCHANWADI
TP 161 mid

ARD 98 SPS 12 MLD

“UNDERGROUND SEWERAGE
COLLECTION SYSTEM FOR
AURANGABAD CITY UNDER
UIDSSMY SCHEME

Main sewer line= 66/60km.
BBranch sewer = 55/45 km

90
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FINANCIAL STATUS/FUNDING PATTERN

Funds Received. o | |
1 Total Fund (GO 60% and GOM 20%) - 29257cr
2 AMC'’s Share 20% (73.13Cr.) ' | 41.38 Cr.
3 Interest Amount | 24.49 Cr.
Total 358.44Cr

Total Financial Liabilities of AMC to be paid to the contractor after final bill:
»Balance Amount of Rs.14.59 Cr.
*Reimbursement amount Rs. 0.89 Cr.
sLand Compensation amount for STP & SPS Rs. 5.32 Cr.
»Security Deposit Rs. 11.19 Cr.

Total amount to be paid to the Contractor* Rs. 31.99 Cr (14.59+0.89+5.32+11. 19)



SLB Status

0 Total Main Sewer Completed — 66.26 Kms

0 Total Branch Sewer Completed — 117.83 Kms

0 Total capacity of STPs = 206 MLD

0 Total genérated sewerage = 103MLD, of which 90MLD
actually gefting'treated (collection efficiency 87% )

0 Treatment efficiency is 100%

@

922



.93

=Total bill recorded - 363.81 Cr

=Total bill Paid —- 358.44 Cr.

| *Project Closure Amount — 373.03 Cr.

=Total Financial Liabilities from AMC side — RA bills Hold amount (14.59

Cr. including final bill)
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PIPELINE WORKS - CRUCIAL CONDITION

(26)

96



i
i
W
"

PIPELINE WORKS - CRUCIAL CONDITION
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Khilari Infrastructure Pvit. Lid.
AURANGABAD UNDERGROUND SEWERAGE PROJECT UNDER Ul
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A Sewer Line (From Pahadsingpura to
Padegaon SPS)
Total Length RCC :- 4,605 Mtr
Pipe Dai:- 400mm to 700mm
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A Sewer Line (From Pahadsingpura to

Padegaon SPS)
Total Length RCC :- 4,605 Mtr

Pipe Dai:- 400mm to 700mm
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CRATI A Smem m e S m e e e A

B Sewer Line (From Fule Nagar (Harsul) to
Golwadi)
Total Length:- 12,735 Mtr

Pipe Dai:- 500mm to 2000mm
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S
C Sewer Line (From M2 Road TV Center "
to Siddharth Garden)
Total Length:- 7,577.50 Mtr
Pipe Dai:- 400mm to 1600mm e
Dorn - Loof 2
12 i
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C Sewer Line (From M2 Road TV Center '
to Siddharth Garden)

Total Length:- 7,577.50 Mtr
Pipe Dai:- 400mm to 1600mm

5 b *"‘3 s

i oy . L

L TTH A A J— R ﬁ 1 X
Y : g R suas

ot R

e % N

AS BUILT DRAWING OF MAIN SEWER "C" NEAR SIDDHARTH GARDEN TO M2 ROAD TV CENTER @
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D Sewer Line (Near MGM Hospltal)

Total Length = 3672.50 Mtr
Pipe Dal' 500mm to 1200mm
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DRAWING OF MAIN SEWER * D" NEAR MGM HOSPITAL
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D Sewer Line (Near MGM Hospital)
Total Length = 3672.50 Mtr
Pipe Dai:- 500mm to 1200mm
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E Sewer Line
Total Length = 2,612.50 Mtr
Pipe Dai:- 500mm to 800mm
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F Sewer Line (From Bhanudas Nagar to Prashant Nagar)
Total Length = 2,960 Mtr
Pipe Dai:- 500mm to 1200mm

Part - 1 of 2

DRAWING OF MAIN SEWER " F"
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F Sewer Line (From Bhanudas Nagar to Prashant Nagar
Total Length = 2,960 Mtr

Pipe Dai:- 500mm to 1200mm
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- K Sewer Line (From Saraswati Nagar to Golwadi) i
Total Length = 11,868.75 Mtr 53

Pipe Dai:- 400mm to 1400mm

2art - U of 3 |
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N~ 1/3 DRAWING OF MAIN SEWER ° K* GOLWAD] TO SARASWATI NAGAR
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K Sewer Line (From Saraswati Nagar to Golwadlx

Total Length = 11,868.75 Mtr
Pipe Dai:- 400mm to 1400mm
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K Sewer Line (From Saraswati Nagar to Golwad)

Total Length = 11,868.75 Mtr {
Pipe Dai:- 400mm to 1400mm

Savt o= 3 of 3

DRAWING OF MAIN SEWER " K° GOLWADI TO SARASWATI NAGAR 3/3 l_—
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L Sewer Line (From Deepali Hotel to Zalta STP)»
TotaTCEAYH = 9,272.50 Mtr
Pipe Dai:- 500mm to 1000mm
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M Sewer Line (From Pisadevi Road to Zalta STP)
Total Length = 10,810 Mtr
Pipe Dai:- 400mm to 1000mm
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